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(b) how much moneyrhas béen pro-
vided for in 1936-37; and

(c) whether the establishment of a
new workshop unit on the Pandu re-
gion has been finally settled?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b) Approximatély Rs. #1 lakhs
were spent on protective works alone
on the Assam Rail Link, east of Si-
liguri, during the year 1955-56 and
a sum of Rs. 14 lakhs for the purpose
has been provided in 1956-57.

(c) The necessity for a new work-
shop has been accepted but the details
regarding its location and size etc. are
yet to be finalised. :

Shri Amjad Ali: May 1 know the
the nature of the protective works. that
have been done in this part of the
country, and whether they include al-
so the hidden works in the Himalayan
ranges?

Shri Alagesan: 1 am unable to
answer whether it inclades that also.
I do not think it includes. These
works refer to the various approaches
that we build, and the strengthening
of the embankments; and when
bridges are washed away. they have
to be permanently restored. These
things must be known to the hon.
Member already. He travels on that
line, and he should know what sort
of works are being carried out.

Shri Amjad Ali: Regarding part (c)
of the question, may I know where
the new workshop unit is going to be
located? The Minister has not indicat-
ed the location.

Shri Alagesan: I said that that has
to be finalised.
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Shri R. P. Garg: Have Govern-
ment realised that work should be
given top priority in order to ensure
a fair deal to the working journalists?
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Shri Jaipal Singh: If I understood
the Deputy Minister correctly, he said
that certain difficulties stood in the
way. Are these difficulties because
Government, in their consideration of
the present Act, are deviating from
the pattern that the Press Commis-
sion’s report gave to Government, or
are they there because they are find-
ing the Press Commission’s recom-

mendations unacceptable to them?

The Minister of Labour (Shri
Khandubhai Desai): There is no ques-
tion of deviation from the law as we
have passed. But by their very nature,
the rules to be framed under this law
are not as simple as the rules to be
framed under ordinary labour laws.
And before we finalise the rules for
practical working, we would like to
consult all the interests concerned.

Shri D. C. Sharma: May I know
what arrangement will be made for
the interim period between the forma-
tion of the wage board and the active
working of the wage board?

Shri Khandubhai Desai: Within a
few days, the announcement of the

wage board will be made, and imme-

diately after the announcement -is
made, the board will take up this
question.

Mr. Speaker: Next question.

Shri Kamath: This is a very impor-

tant question.

Mr. Speaker: All right. T shall al-
low three more supplementaries.

Dr. Lanka Sundaram: When the
final decisions are taken, will the Mi-
nister give us an. assurance that they
will have retrospective effect from the
date on which the Bill was passed by
this House ?
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Skri Khandubhai Desci: At this
stage, it is not possible for Govern-
ment to give any assurance to the
House. It is for the wage board te
decide what it wants to give, and
from what date its decision should be
implemented.

Dr. Lanks Sundaram: I seek your
protection, Sir, on this point. Legis-
lation has been passed by this House,
and the rules are to be made. My
question is whether the decisions, when
they are reached, will have retrospec-
tive effect. The Minister says that he
cannot give an assurance. What is the
purpose of the law then?

Mr. Speaker: That is another mat-
ter. All that the Minister has said is
that there is some board to be con-
stituted, and that board will decide
from what date this ought to be givea
effect to. There may be a difference
of opinion. I do not disagree on that
point. But that is the opinion of Gov-
ernment.

Shri Kamath: Is the Minister in a
position to definitely assure the House
that no dilatory tactics of any kind are
being adopted in the Ministries, and
that the rules will be brought before
this. House during this session?

Shri Khandubhai Desci: No delay-
ing tactics are being adopted by us.

Shri- Kemath: Dilatory tactics some-
where in the Government as a whole?

Shri Khandubhai Desci: When I
say ‘by us’ I mean ‘by Government'.

Shri Kamath: Will the rules be
brought before the House? I seek your
protection, Sir. The second part of
my question remains unanswered.

Dr. Lanka Sundszam: May I know
whether there is any intention on the
part of Government to place the rules
to be framed on the Table of the
House for its approval ?

Mr. Speaker: Is that a part of the
Act itself?

Dr. Lanka Sundaram : Yes.

Mr. Speaker : Then, they are bound
to do so. '
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Shri Kkandublai Desai: We are
bound.

Mr. Speaker: What is the meaning
of asking questions, when things are
clear? If the Act provides, they are
bound to do so. If it does not provide,
then they are not bound to do so.

Dr. Lanka Sundaram: On a point
of order. The question 1 put, and sub-
mitted to your ruling earlier was this.
The wage boards are to be created
within the ambit of the Act. The
Minister’s answer showed that the
wage boards will have competence to
decide whether, and if so, from what
date it should have effect. Now, the
question is that the rules have to be
framed. That is the substance of the
point. Will they be placed before the
House. and will the approval of the
House be taken before they are im-
plemented? That is the main question.

Shri Khandubhai Desai: The rules

- that are to be framed have nothing

to do with the wage board. The wage

board under the law stands by itself.

And whatever decisions are made by

the wage board, under the statute it-
self, are final.

Dr. Lenka Sundarsm: What about
the parent Act?

Shri Kamath: Will the rules come
before the House during this Session?
Let the Minister say, yes or no.

Mr. Speaker: Are the rules likely
to be placed before the House during
this session?

Dr. Lanka Sundaram : And the ap-
proval of the House sought?

~ Shri Khandubhai Desai: I do not
think it is possible to place them.

Shri Kamath: Definitely dilatory
then.

Mr. Speaker: Next question.

Shri Jaipal Singh: On a point of
clarification. The Minister has.........

11 APRIL 1956

Oral Answers 2092

LUNDING-BADARPUR RaILWAY LINB

*1370. Shri S. C. Deb: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that there
are heavy land-slips in the Hill sec-
tion of Lunding half-long Badarpur
line of North Eastern Railway special-
ly during the rainy season causing
dislocation and suspension of train
services for some days;

(b) whether it is an annual feature;
and

(9) if so, the action Government are
taking or propose to take to stop such
recurrence?

" The Deputy Minister of Railways
and Transport (Skri Alcgeran): (a)

* Yes Sir; this section runs along a geo-

logical fault and is liable to heavy
slips specially during rainy season.

(_b) No; in fact there has been no
serious dislocation of traffic in recent
past.

(c) Protective measures such as reli-
eving of the subsoil percolation in
spots where such land slips etc. occur
are regularly being taken and this has
been successful in avoiding the long
suspension of train services.

Shri S. C. Deb: May I know whe-
ther there have been several land-
slips during a single year?

Shri Alagesan: Last year, that is
1955. there were certain slips, but they
were declared in a few hLours and train
services restored.

ALL-INDIA RAILWAY WEEK

*1371 Shri Shree Narzsyen Das: Will
the Minister of Railways be pleased
to state:

(g) whether the details of an All
India Railways Week celebration have
been settled;

(b) the important features of the
same;





